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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

31.1.95,

0.A. 1502/93. ' Dt. of Decision

1. C.3. Upadghyayulu

2. P.Syamasundara Rao ! .. Applicants

!
\ls !

rap., by its Chairman,
Govt. of India, New Delhi.

2. The Chisef General Managezr,
Telecommunication, A.P.Circle,
Hyderabad. |

I
1. The Telecom Commission, |
1

3. Chief General Meanager,

Souther Telecom Region, Madras. .+« Respondent s,

Counsel Por the Applicants i : Mr. D.Madhava Heddyamdglhhv{uﬁb

Counsal for the Respondents

CORAM: ‘
|

THE HON’BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
|

o2

: Mr. N.V,Ramana, Addl. CGSC.
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0.A.No,1502/93, DATE » 'D‘III SEL{,,,———~\
/

JUDGMENT

I as per Hon'tle sri R.Rangarajan, Member(Administrative) X

Heard 5ri D.Madhavs Reday, learnzd Zounsel for the
apnlicancs and $ri N.V.Ramana, learned Standing Counsel for |

the respondents.

2. The 1st applicant was racruited as Junior Lngineer
in the year 1964. He had passéd the gqualifving examination
tor recruitment to TiS Gr. 'B' in the year 1273 and was

regularly promoted tc TES Gr., 'B' in the y2ar 1179, Qe was

drawing a basic pay of Rs.2825/- as on 1.5.19990.

2. The 2nd applicant was gkxm recruited as Junior

[ o WL el SR AF T R N R N I N0~ Ll L= yz=al 1-‘:”)“1‘. O Lidd OoouuLsow g leoew

in Bngineering in the year 197@ and was promoted to T,E.S3.
Gr.'B' in the year 1979, The pay of the applicant No.2 was
Rg.2975/- as on 1.5,19%0., |

3. It is submitted that Department of Telecommunications
vide its order dt. 11.7.1990 (page-17 of material papers)
granted aavance increments to ﬁhe Telecom Officials/Officers . j
for acguiring a dé&ree in Engineering or eqiivalent guali-
fication while in service. Accordingly 3/5ri A.K.rPandey

and P.P.3.0hatia who were juniors to lst applicant were

granted two advance inc-ements while they working in T.E.S.
Group 'B' in terms cf the above referred orders. In view of
tne above, the pay of S$/3ri Pandey and Bhatia, who were juniors

to the lst applicant herein was enhanced to Rs.2975/- as on
1.5.1990 against the basic pay cf Rs.2825/- of the applicant

and thus the juniors to the 1lst applicant continued to draw

high&r pay than the applicant No,l.
1003/—
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To

.1, The Chairman, Telecom Commissibn,
Govt.of India, New Delhi,

2. The Chief General Manager, Telecommunication,
! A.P.Circle, Hyderabad. - . .

3. The Chief General Manager, Southern Telecom Region,

Madras. ot P vananﬂ
4, One copy to Mr D.Macdhava REGdyk_Advocateg CAT.Hyd.

5. One copy to Mr.N.V.Ramana, Addl.CGSC.CAT.Hyd.
6. One copy to Library, CAT_ Hyd.
- 7.0ne spare copy.
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adjudication.
7. The 0A is thus disposed of without any fri_trther orders.
No costs?// i \
J = ¢
(R.Rangarajan) ' (V.Neeladri Rao)
Member{admn, ) 97’ ‘ ' Vice-Chairman
Dated 1’ January, 1995,
[l
Grh. ﬁ""/ L

4, In terms of the apove letter dt, 11.7.199D, Ori

HECEE

Omprakash wno was junior to the applicant No.2 herein was
granted two advsnce increments and' tner=fore his pay was
ennanced to Rs.3125/- as on 1.6,19920 against the basic pay

of Ra.2975/- of the 2nd' applicant herein. Thus 5ri Omprakash

. junior to the 2nd applicant herein continusd to draw higher

-

pay than nhim, ‘
‘ . ! .
5. The claim of the aprlicants is for a diregction to
the respondents to remove the anamoly in pay fixation
arising out of the letter dt, 11,7.1930 (page-17 of the’
material papérs) issued by the Departmentk of Telecommu-
nications and to step up their pay egual to their respective
juniors i.e. 5/3ri A,K.Pandey and P.P,5.Bhatia in respect of

1st applicant and Sri Omprakash in respect of 2nd aoplicant,

with all consequential benefits.

6. Sri N.V.Ramana, learned Standing Counsel produced a
copy ©of the letter dt. 2.5.1994 bearing No.49—1/94-PAT.

as per the said letter R-2 was dirscted to get the Oa 1502/93
withdrawn filed by the applicant therein in the CAT, to remove
the anamoly in pay arising out of ¢grant of two advance incre-
ments in the light of the instructions containe? in letter dt.

11.7.1990 as the Government has decided to step up the pay of

all officers in all such cases, A direction was also given in
the said letter to R-2 to step up the pay of the applicants
concerned as per the instructions contained in office letter
NO.4=24/90-PAT dt, 10.2,.1994, 1In view of the above submissions,
it is obvious that the respond2nts have decided‘to grant the

reliet as prayed for and hence tnere is wmothing left for

&&4% ‘MJ\(.
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TYFED BY CHECKED ‘BY
'COMPARED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBU.L.
HYDERABAD BENCH AT HYDERABAD

THE HON 'BLE MR.JUSTICE V. NEELADRI RAQ
VICE~CHAT RFMAN

AND

-

JTI'IE HON'BLE MR.R,RANGARACAN ;3 M(ADIN) [

. o r
' DATED: R\ - | -199¢" - |
QRBER/TUDGEMTN ;
M.A./R.A/'c.z;.No.
0.A.No. ]SO')/}c\ 5
1'.4A. NO. .po )
TEL _ . Admitted and Interim directions
e : ll‘:S‘J d. :
TR allovded.
' Disposed of with directions.
- —---_—_-h—__

Dis itsed
Diszis.swed as withdrawn

' OrJe-Eed/;Re jected

L : L No or'der Bs to costs.






